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He has used an unparliamentary w rd
He was behaving hike thisin Rajya Sabha
also, He used the words—

#sHe 18 a responsible Minister and
heis wrong, We are not going to tolerate
this sesss

MR SPEAKER Plaese do not record
anythung

(Intrerruptions)%,

MR. SPEAKER I shall g» through
the gecrd.. If there are any unparha-
mentagy words from etther Tﬁede’ 1
am g Mg to expunge re 1S
no dg;:btabountih Tamalso n:v::m
anﬁuns except the ongwal en
1 have cleared the onginal Statement
There is nothing debatable 101t Except-
ing that, 1 wall not alicw aenything
Bverything else will go out of the record
No farther disaassicn 15 allc wed

(Interruptsons)%

MR SPEAKRR . Please do not record
anything,

{Interruptions)%

SRAVANA 17, 1009 (S4KA) Polwe Conmmiisfioner $o

in Delhs (Stat.)

MR SPEAKER : 1 am not allowing
any further submissions to be made
Theress no question of any poynt of order
In the gwse of point of order, every-
body wants to speak on both sides—I
am not refernng to one side only—
more erpecially the semor members
I am not aliowing any point of order

The Home Min ter will now make
a statement

SHRI VASANT SATHE (Akol)
Is there any supplementary list of busi-
ness ? I do not find anything about the
IHome Mimster making a statemcnt
1n the Dist of bu iness

MR SPFAKER TheHome Mimcter
wrote to me this morming that he wants
to make a latement sbout/r) Intr ¢uc-
ton of Polic Commusaoner sy.im
mnDedlhrand (2) Publicationof a photostat
copy ofa MISA warrant dated 26th June
1975 1 sued by the thcn Deputy m-
missiona: of Dedli I have allowed
him to mahe the statements

13 16 hrs.

STATEMENT R} INTRODUCTION
OF POLICE COMMISSIONER
SYSTEM IN DELHI

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN SINGH)
Sir, The Police 1n Delhy have been
governed by the provisions of the Indian
Police Act of 1861, which provides for the
gencral superintendence and control of
the District Magistrate over the working
of the police question of introduc-
ing the Police Commussioner system
11 Dethi has been under consideraton
of Government fo- the last 20 years ever
since the Estimates Commuttee made a
recommendation to rhis effect Sub-
sequently, the Delh' Police Commussion
also knowr as the Khosla Commission
WS m't submitted 10 1968 also re-
comme! the introduction of ths
system in Delhs

2 The idvantages and disadvantages
of a change-over to the Police Com-
mwssioner system had been conssdered
in depth from time to time  Itis no
doubt true that not only the quality of the
personniel butalsothe system under which
they functioned, would be decisive in
determuning effic ency and performance
The ecarlier thinking, therefore, was that
:_he bal;r;oe of advastage wsuld be ‘xln
avour a change-over During the
Emergency, however, a decihion was taken

ssBxypunged as ordered by the Chair.
%l%?t, recorded.



st FPhotostat Copy of AUGUST 8, 1971 NMISA Warrant (Stet)

{Skri Charen Singh]

in November, 1976 that the recom-

mendgtion of the Khosla Commission
ng & change-over should be

rejected

3 Government have recomsidered the
matter 11t the light of the complexities
of the task of police and the new
challenges faced by them with progressyve
urbﬁ‘me:;aon ofdthe lelno:; temtlory of
Delht rapid growth of population
The Police aommhuoner system has
been obtaining 1n the former Pre 1dency
towns of Bombay, Calcutta, and Madras
right from the inception of the modern
concept of policing and 1t has been operat-
1ng to advantage in other metropolitan
areas of  Hyderabad, Bangalore
Ahmedabad, Nagpur and Poona, where
it was introduced subsequently The
duality inherent 1nthe present police—
magistracy system 1nhibits the police
in quuckly responding to situattons and
affects thesr efficiency 1n their primary
tack of crime control and maintenance
of law & order It1s also indicative of a
lack of trust 1n the police and hence
curbs1ts tmitiative and  efficiency  After
considering all aspects of the matter
and 1n the nterest of r'mprovement
of the efficiency of the police in this
capital caty, Government have decided to
switch over to the Police Commissioner
system  Steps are being taken to see
cﬁ: the change-over to the new system
1s effected as carly as possible

Sir, with_your 1ssion 1 may add
that the Ggguemmp":tl has decided to
advise the State Government of Uttar
Pradesh also to introduce this system
1n their metropolitan city of Kanpur

13 21 hre.

STATEMENT RE PUBLICATION OF
A PHOTOSTAT COPY OF A MISA
WARRANT DATED THE 26TH JUNE,
1 ;V}SSUED BY THE THEN DEPUTY
(% MISSIONER OF DELHI

THE MINISTER OF HOME AFFAIRS
(SHRI CHARAN SINGH):S1r, the publi-
catir n ¢ f a photostat ccpy in the issue
of Indian Express of 28th  July, 1977,
of a MISA warrant alleged to heve
been 1ssued by the former Deputy Comme
saner £ De hion the 26th June, 1975 was
raised in the House day before yesterday
and with your permission I wash to make a
s'stement on the subject todey

The publication ¢f this document
which did not contain the particulazs cf
the person to be delaned naturally caused

52

us great encern, A aumher 6f Members
tlmaonth!tomuthiamltermthe
House in the from of Calling Attentson
Motions and Shoyt Nedee Questions,

We had asked the Dethi Admins<tration to
aScertain all the facts relevam 1o this mygt..
ter and send & detasled report, Unfortu-
nately due .0 pre cccutpation of the Senior
Officers ¢f the Delln  Admum tration

with the sert us frod situsticn 1n Delhs
the enquiry 1nto this macter has e t yer
been ¢ mpleted. We have s0 far recerved
onlv a preliminiry rep 1t crntamng the
explanation f Shra Sushil Kumar, the then
Deputy Commissicner of Delht

He has explained that 1n g me
convened by the then Lt Govern r;ﬁ"hes
evening of 25th June, 1975, the Lt Go-
vernor gave Specfic «rders that sentor
laders f the opposiion as well as
their foll wers shouid be detained under
MISA immediately and that the Deputy
Comnusst ner should issue orders «n
the bagis flists to be farnished 0 him
by the plice He hasalso stated that there
was contini>us pressure from the Lt Go-
vernor as wellas the then Prime Mimster’s
house thet 1sue of warrants «f arrest
shhuld be exredited. He ha¢ alco stated
tha. each detents n was approved by him
personallv Five c>p1es « f warran s had
t» be pared 1n each case. In Scme
cases, h wever, forms of warrant were
signed by hum and given to other persons

SHRI VASANT SATHE (Akol):
The mateer1s sub udscs She uld
this not all go there ? ‘i"his is producing
more  ewidence, (nmmg:m) You
want _gll evidence to produced
here, But when we talk of Belchs, you say
‘stop’. _Thatis all  The matter 15 b

udsce Nw you have Sheh C mmissi n,

y do you not produce all thas evadence
there ® A statement made by ‘ome police
Officer abrut what orders were 1ssued to
him— Is 1t not a_matter for enquiry 2
Kindly tell me. Under the gmse «f a
Statemen* here 15 an_ evidence being
produced to prejudice the mind of pub-
Iic and also bnng pressure on the judge,
This will all appear in the presstom zrow,
Iz 1t not ? You cann~t heve double sten-
dards When Belchs was being discussed,
why did you not allow a discusston cn
Beichi incident ? (Interruptions)

I want your ruling on thue, T have raised
a prnt « f order. (Interruprsons)

SHRI CHARAN SINGH : I don't
see in what manner. It 15 clear my hon,
friends there want to drown the sins of
their government by shoutings here,



